GOVERNMENT OF CHHATTISGARH : :
LAW &LEGKSLATIVE AFFAIRS DEPARTMENT, MANTRALAYA
' MAHANADI BHAWAN NAYA RAIPUR (C G ) 492002

' | Ralpur, dated ..... 98 20]13"

K. N@ 660@/2432/XXI~BIC G /13, In exercise of the powers conferred by Sectzon .

3 of the Family Courts Act; 1984 {No 66 of 1984), the State Government, in
“consultation with  ths" ngh ‘Court of Chhattlsgarh hereby, ‘makes further
amendment in- department notlﬁ@atmn No. 1507/D- 359/XXI-B/C G/2005 dated
24-02- 2005 (as amended from tlme to tlme) namely SRR

| e :_"'-AMENDMENT "
In Schedule-IT ofthj'_ "

_;djnohficahon, o

1. for the entries’in ‘serial No. 4, 5, § A 7, 11 and 12 of the schedule the
followmg sh.all be substituted namely ..

8. Name of the Court Hem}lquarﬁers 7 Furisdiction o
‘Ne.. & district ' e
ol @ L @& B
4 Court of " (a) Durg - | (@) Revenue District, Durg .
“Additional Principal | (b) Additional | Note-He'. “shall = try - cases
Judge ,Family ~ place of sitting | transferred by the " Principal
- Court,Durg - | atBalodfora | Tudge ,Family Court,Durg,. -
TR ek L e T
L .| (b)Territorial jurisdiction of
3 » | oo ol CivilCourtBalod
S5 Court of IIErld | Durg. @ Revenue District, .Durg;:_"'
| Additional Principal |© - - - | Note-He shall try cases
Judge Family | ' transferred by the Principal
. Court,Durg | Judge, Family Court,Durg .
5-A " Court of TII™ (2) Durg (2) Revenue D_i'strict, Du'r_g o
| Additional Principal | (b) Additional = | Note-He. shall - ‘cases.
Judge ,Family place of sitting | transferred. by the Pr1nc1pa1
Court,Durg - at Bemetara for | Judge Family Court,Durg |,
: : aweek . |(b)Territorial jurisdiction of
| o | Civil Court Bemetara
7 | Family Court, Korba | (a) Korba - t(a) Revenue District,Kotba

(b) Additional excluding the Jurlschctmn of
place of sitting | Katghora '
at Katghora for (b)Terr1t0r1aI Jurlsdlcﬁ%gn of
aweek Civil Court ,Katghora

TP [




Famlly Court | (a) Janjgir _(a) Revenue Dlstrlct Ia.njglr -

Janj glr ~Champa | (b) Additional ‘Champa excluding the "
place of sitting at | jurisdiction of Sakti | :
Sakti for aweek | (b)Territorial Jur1sdmtlon of |
o - | Civil Court ; Sakti ~

12

_ Family Court, | (a) Rajnandgaoh | (a) Revenue District, -
 Rajnandgaon _'(b) Addltlonal '"Rajnandgaon excluding the
i i ' --;--,1urlsd1ctlon of Ambagath |

" haﬁévli.i.‘=.:__D-o;xs.lgf:trg'arh.*au;.m.c,iw .
jtagarh oo

e (b)Territorial Junsdmtlon of .
] '1v11ﬁCourt Khalragarh |

Note 43 hohdays fall in that week for more than 'a’ day (1 e workmg days’ are less than 5

days), then the s:ttmg will be. continued nn nemt cemmenemg week 50 that the ‘total.

- sxttmg wouﬂdl not be Iess than 5 days

By ordei andl in the name of the
: Govemor of Chhattlsgarh

_ 0 Ic (A K. Samantmy)
' : Principal Secretary _
Gevernment of Chhattnsgarh 4
& me amﬂ Leglsiatwe Affalrs Department

Endt.No. 6601/2432/XXI-B/C Gfl3 e dated \ 082013,

- Copy forwarded o,

1. Registrar General, ngh Court of Chhattxshgarh B1laspur Wlth reference t0
memo. No. 5259/111 8- 02/2001 Bﬂaspur, Dated 23r July; 2013

_. .2?

3.

Private  Secretary. 1o Hon'ble’ Law Mmlster, Govt .of- Chhattlsgarh
Mantralaya, Raipur for perisal, -

Private Secretary to Principal- Secre‘tary, Law Govt of Chhatt;sgarh
Mantralaya, Raipur for perasal, .

Family Court; Janjglr—Champa/Ist Addltional Pnnclpal Judge Farmly Court
Durg/1il Addltlonal Principal Judge, Family Court Durg/Farmly Court Korba/-

Family Court Rajnandgaon, -
‘Deputy Director, Govt. Regional Prmtmg Press, Ra]nandgaon for pubhcation

in the forthcoming Gazettes {Extra Ordinary),

for information and necessary action.

Additional Secretau}ﬁ '
Government of Chhattisgarh

olc 4" Law and Legislative Affairs Department




